NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL .

04.02.20092

OA No. 42/2009

Mr. Vinod Goval, Counsal for aop.ica’at
Heard learned counsel for the apphcant

For tHe reasons dictated seoa.a_9!¢ the CA is
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR: BENCH

Jaipur, this the O»ﬁ_t'h day of February, 2009

‘ORIGE.QSAL ﬁ%PP‘LICATIQN NO.42/2002
CORAM:.
HON'BLE MR. B.L. KHATRI, ADMINISTRATIVE MEMBER

sars, resident of III-168, A.G. Colony, Bajaj Nagar, Jaipur.

a
ntly posted as Senjor Accountant (under suspension} in the office
of Accountant General (A&E) Rajasthan, Jaipur.

....APPLICANT
{,‘I . ) . .
(By Advocate: Mr.Vinod Govyal) |
VERSUS
1. Union of India through the Comptroller & Auditor General of
India, 10, Bahadur Shah Zafar Marg, New Deihi. .
2. The Principal Accountant General, (Civil Audit) Rajasthan,
Janpath Near Statue Circle, Jaipur. . o
3. The Accountant General (Accounts & Entitlemant) Rajasthan,
Janpath Near Statue Circle, Jaipur.
- 4. Sr. Deputy/ Deputy Accountant General (Adminisiration) &.
- Disciplinary Authorit flice of the Accountant Genera
Disciplinary Authority, Office of the A tant General,
(Accounts & Entitlement) Rajasthan, Janpath Near Statue
Circie, Jaipur. ' : '
¢

r

...... RESPONDENTS

{By Advocate: ---------- )

SRBER (GRAL)

PER HON'BLE MR. B.L. KHATRI
This OA has been filed by the applicant for direction o the
Appeliate Authority for deciding the appeal dated 24.04.2008

»',(Anne,\gurke A/D). Th:rough this OA, the applicant has sought for the
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). By an-appropriata order or directions, the raspondent no. 3

be directed to decide the appeal dated 24.04.2008

- (Annexure A/9) filed under rule 23(iv) (b} of the Rules of
1865 against the ili conceived and extra jurisdiction charge

sheet dated 20.10.2006 as =arly as possible. As such the
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6. I have heard the learn.ed counsel for the applicant. The plea of

the applicant is that charge sheet dated 20.10.2006 (Annexure A/3)

had been issued without jurisdiction as the same has been issued in
violation of Rule 20 of the CCS (CCA) Rules, 1965, The discislinary

proceadings had been initiated by the office of AG (A&E) Rajasthan

Jaipur (lending authority) without anv como taint from the office of the
Princip | Accountant General {Civii Audit) Raiasthan, Jaipur {Borrowing
Authority) for the perfod during which the appiicant was under the

administrative control of office of the Principal Accountant Gzneral
]

(Civil Audit) Rajasthan, Jaipur. Under such circurnstances, the

.

Ag;r ilate Authority has to cd=cide the appesal of the applicant dalted
24.04.2208 (Annexure A/S } having regard fo the provisions contained
in Rule 20 of the CCS (CCA) Rules, 19585 and to decide whethar the
ctiarge sheel issusd fo the abplicant falis under the head ‘orders

r Section 23 (iv) (b) of the CCS (CCA)

v

against which appeal leg’ und

0
1

e
Rules, 1955, It is to he adiudged by the Appellate Authority whnether

£

under the facts menticnad by the applicant, it 13 8 Case wners service

f the government servant had been lended from one d p::ﬁ.me.nt to

")

arzof;‘r;.er denzrimant or whether it is a simple case of {ransfer of the

appiicant from cne wing of the CAG/ Principat AG/ AG to another wing

boftha applicant only on this fimit
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Authority, he will be st liberty fo approach this Tribuna! again.

7. With these obsarvations , the QA stands disposed of &t admission

sfage wi .m no orcer as to costs
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